
Then Shri Radhelalji referred  to 
oortain irregularities and malpracti
ces about the issue of permit* by the 
State Government*  I can only say 
that we are conscious of such  com
plaints and we shall try to do  our 
level best to  persuade  the  State 
Governments  to  streamline  their 
organisations.  I have already made 
certain observations in this behalf.

1 quite agree with  bun that road 
building, road maintenance and road 
transport have got tremendous  em
ployment potential  I am sure that 
as we frame our Third Plan we shall 
take note of this tremendous employ
ment potential so as to solve as far 
as possible out problems of  unem
ployment

Sarder Iqbal Singhji said that  the
State-, must be made to set up corpo
rations.  I quit* agree with him. He 
s ud tha‘ when thc-re were two  oi 
ti.ree corporations in the same State, 
they should bp consolidated or amal
gamated into one  organisation  In 
principle, I quite agree with him and 
I think we should like to persuade 
the State Governments to do so

Then he said something about the 
bon owing policv  So far as the bor
rowing policy is concerned, corpora
tions may not at all get any  res
ponse from the market  I think ex
perience will make them wiser  We 
cannot say anything, but there is no 
danger of misuse as such

So far aB the question of budget is 
concerned, Shri S N Das has  said 
that budgets of these corporations are 
not presented to the legislatures  Of 
course, there is a  section  in  this 
parent Act which enjoins upon  the 
corporations to present their budgets 
to the  State  Governments  Now 
maybe that a slight  amendment is 
needed to make it obhgatory  upon 
the State Government to put  this 
budget before the State legislature I 
can only say at this stage that  we 
shall bear that point in mind.  How
ever, I think that the State Govern-
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ments even without any  provision 
existing about it in the present Act 
should be doing so and they can do 
so if they so desire.

I think I have given my humble 
reply to the various points raised. I 
commend the Bill once again  for 
consideration.

Mr. Depaty-Speaker: The question 

is.

“That  the  Bill  further  to 
amend the Road Transport Cor
porations Act, 1950, be taken into 
consideration ”

The motion wcu, adopted

Mr. Depaty-Speaker: There are no 
amendments to this Bill, so I will put 
all the clauses together.

The question is:

“That clauses 1 to 13, the En
acting Formula and  the  Title 
stand part of the Bill ”

The motion was adopted.

Clauses 1 to 13, the Enacting Formula 
and the Title were added to

Shri Raj Bahadur: I move that the 
Bill be passed

Mr Depaty-Speaker: The  question
is.

“That the Bill be passed"

The motion was adopted

15 45 hrs.

EMPLOYMENT EXCHANGES 
< COMPULSORY NOTIFICATION OF 

VACANCIES) BILL

The Minister of Labour and  Em
ployment and Planning (Shri Nanda):
Sir, I beg to move that the Bill  to 
provide for the compulsory notifica
tion of vacancies to employment ex
changes be taken into consideration.

I may explain the purpose of  this 
proposed legislation in just a  few 
words.  The proposal is very simple

J3333 LSI' -a
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but the steps that we intend to take 
through this legislation, I am sure, 
will prove very beneficial. They are 
of far-reaching importance. They will 
be helpful to the working class, 
certainly, but they will also be good 
for industry and besides, considering 
that the problems of unemployment 
is so close to the hearts of hon.
Members and of the people of this 
country, I may add that through 
these steps we may also be able to 
render some help in that direction, 
that is, in the direction of manpower 
planning and also with regard to 
better adjustment of our training 
facilities to our requirements.

I may acquaint the House with the 
o'-'gin of this proposal. I will have to 
refer to the report of a committee.
This is the Report of the Training and 
Employment Services Organisation 
Committee. The Chairman of the 
Committee was Shri Shiva Rao,
Member of Parliament, and one of 
the terms of reference of this Com-
mittee was to consider whether legis-
lation should be introduced making it 
obligatory for industry to recruit 
personnel at least in the larger in-
dustrial centres through employment 
exchanges. The Committee gave a 
great deal of thought to the subject, 
made extensive enquiries into it and 
then we have its conclusions in a part 
of the Report. The.se conclusions 
touch two aspects of the matter. One 
was the system of recruitment in 
private industry as it stood then.
They have assessed the standards and 
the quality as also the methods of re-
cruitment employed in private in-
dustry at the time when this Com-
mittee looked into them. Then they 
have also given their own conclusions 
regarding the adequacy of utilisation 
of employment exchanges by private 
industry.

Regarding the first part, their con-
clusions may be summed up in a very 
few words. They are not very 
satisfied with the conditions prevail-
ing in private industry in this mat-
ter. Of course, there were then—Rnd

thei-e are also now—a number of 
private establishments which have 
got fairly satisfactory methods and 
systems of recruitment, but their con-
clusion is that a large number o f 
employers, particularly in smaller in-
dustrial establishments and in con-
struction works, do not employ any 
scientific method but depend for their 
supply of labour on agents or recruit 
in a haphazard manner from amongst 
those assembled at factory gates or 
at work sites. The methods adopted 
rvre not always dictated by a conside-
ration of efficient service but are 
more a matter of bestowing patron-
age and favour. This applies in 
varying degrees to a large number of 
employers. This was one of the con-
clusions, which led to their other 
conclusion about the extent to which 
employment exchanges were being 
utilised. They had before them a set 
of figures—of course, old figures— 
from 1949 to 1953, and they found 
that the percentage of vacancies from 
private employers to the total number 
ot vacancie.s notified to the Exchang-
es, which information is incorporated 
in this report, was 42 and 57 in the 
first two years and later on it dec-
lined to about 35-3 per cent. And 
on the basis of this statistical data 
they came to the following conclu-
sion:

“While the contribution of pri-
vate employers to the business at 
the Exchanges appears impressive 
in relation to the total business 
handled, it was still only a vei-y 
.small fraction of the total em -
ployment in the private sector."

That is to say, this is only a ratio 
of the vacancies from the private em-
ployers to the total number of vacan-
cies. But considering the fact that 
the contribution of private industry, 
to the total employment, is very much 
larger in proportion compared to the 
contribution of the public sector, this 
figure does not fully bring out by 
itself the fact that they have been 
utilising, at that time, to a very small
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extent the services offered by the Em-
ployment Exchanges.

These were the conclusions, and 
from that they moved on to the re-
commendations for action. And their 
recommendation, stated very briefly, 
is this: .

“Though we have not, for the 
present, recommended compulsion 
on private employers to recruit 
tlirough the Employment Ex-
changes, We recommend that they 
be required oiT a'compulsory basis 
to notify to the Exchanges all 
vacancies, other than vacancies 
for unskilled categories, vacan-
cies of very temporary duration 
and vacancies proposed to be filled 
through promotion.”

This information that I have pro-
vided here, pulled out from the re- 
po’-t of this Committee which had 
been specifically called upon to deal 
with this subject, Sir, is really the 
full explanation of the simple provi-
sions of this Bill.

But I may add something to it. 
Since -he time of the report of this 
Coiiimlttee, the position, if anything, 
has b;come worse from that particu-
lar standpoint which they had urged, 
namely, the adequacy of the utilisa-
tion of Employment Exchanges.

I have certain recent figures. This 
Committee’s report was received in
1953, and the vacancies notified by
the private sector were:

In 1953 . . 86,818
1954 . . 69,000
1955 .. 70,000
1956 . . 78,000
1957 . . 47,000
1958 . . 48,000.

That is, although the volume of 
employment has increased, the num-
ber of vacancies notified by private 
establishments has diminished. And 
I wanted to find out what exactly the
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relationship was to the potential use 
of the Employment Exchanges by the 
private sector and the public sector.

Now, the latest information that I 
have with me is that we have an 
average registration, every month, of 
1,86,000. These are the job-seekers. 
And the vacancies notified are: public 
28,000 per month and private 4,000 
per month. That is, this ratio be-
comes 14 per cent, as compared to 
nbouc 50 per cent and the later figure 
of nearly 40 per cent, before. That is, 
the position has worsened from this 
point of view.

■And then, if we look at what it 
could be in relation to the total 
volume of existing employment, public 
and private, I find that when we look 
at the total volume of employment 
and relate it to the number of vacan-
cies which are notified by the private 
sector, it comes to just about 5 per 
cent. That is really the figure by which 
we hav’  to judge the need of a legis-
lation ef this kind. If it had been 
that, by and large, these establish-
ments were utilising and some few 
were not, if we had, say, even 60 per 
cent of them, well the question might 
not have arisen in this acute form. 
But the position is that it is only 
about 5 per cent.

Now, the meaning is this. We have 
set up a system of Exchanges. It has 
been functioning for a number of 
years. It may not be giving full 
satisfaction; but it has tjeen recog-
nised by all, by the employers them-
selves, by everybody, that it is some-
thing which is necessary, something 
which is essential from the point of 
view of the economy of the country 
ana the interests of the employer as 
well as the employee. That is not 
denied by anybody.

The essential nature of the service 
is recognised. We have set up a num-
ber of Exchanges. Now the number 
Is about 216 Exchanges at the district 
headquarters against a total of 320 
districts, and the total number of
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Exchanges Is 231.  It is intended that 
very soon, in the course of the next 
two or three years, maybe, we will 
be extending  the  number, and in 
course of time we expect  that every 
district will have an Employment Ex
change.  In addition, we are thinking, 
rather we are  experimenting with 
some arrangements in the rural areas 
for satisfying the needs of the peo
ple m the rural areas who may re
quire the services of such Exchanges, 
on our system of exchanges we are 
spending a considerable amount  of 
money.  We  have  got the set-up 
there.  The set-up can deal with a 
much larger number than it is doing 
today.

1 have calculated that even if the 
number of vacancies notified to  the 
Exchanges and, therefore, dealt with 
by them increased by four tunes— 
as it is expected to as a result of this 
legislation—, our expenditure will not 
rise by more than  3 to 5 per cent. 
Therefore, as against an increase  in 
expenditure of 3 to 5 per cent, the 
utilisation will improve  four times. 
That is another justification of  the 
measure that we are  bringing  up 
before the House.

Ac I said, if hon. Members  will 
have a look at the Bill itself, there 
are a very few provisions in it  The 
main thing is that an obligation  is 
being placed that after this legisla
tion becomes  operative, from  that 
date, the employer  m every estab
lishment in the public  sector shall, 
befoie Ailing up any vacancy in any 
employment in that  establishment, 
notify that vacancy to such employ
ment exchanges as may be prescrib
ed.  And so far as the private sector 
is concerned, there is this  further 
qualification that  the  Government 
concerned may  specify by notifica
tion that the employer in every estab- 
li&nment in private sector or every 
establishment pertaining to any class 
or category of establishments in pri
vate sector shall, before filling up any 
vacancy in any employment in that

establishment, notify that vacancy to 
ntch employment exchanges as may 
b» prescribed.  This is the kernel of 
tfiK provision.  This is the main ob
jective, that is, an obligation  placed 
op the employers to notify the vacan
cies that may occur in their establish
ment before filling those vaoandee.

Then there is a connected provision 
tftiU there shall be some return sub- 
niitted by the  employers showing, 
Ifom time to time,  what vacancies 
afîe, in order that the administration 
irfay be able to check if this obliga
tion is being discharged.  The act of 
notification of vacancies has ixnport- 
affi rtmwqawnws. Vn *bns tfactst, 
si far as the employer is concerned, 
he will be placed  in a position  to 
Ji;»ve a much wider choice fof  the 
purpose of selection.

ifi hrs.

Now, what is the present position? 
AJiy person knocks at the gate of the 
factory or mill or other establishment 
a(id from those few who  are there, 
lYicy choose.  Now,  it  would  be 
possible for them to have a wider area 
0f selection.  The names of so many 
others who may not be able to go 
a fid knock at every gate can be sub
mitted and out of them the best can 
selected.  So far as the quality of 

selection  is  concerned,  it  should 
ufiprove because of the wider range 
oi choice. On the side of the worker, 
cfrtamly, it means a more equitable 
distribution of employment opportu
nities.  It should not be necessary lor 
a person to be all the day moving 
fi-om place to  place.  It should  be 
sufficient for him to register  at  a 
place, give all the particulars about 
hH qualifications and then he should 
be sure that at any rate, his name 
W>U be considered along with  other 
n0tnes and there will be some regard 
tot fitness in the choice of people who 
efiter these new places for employ
ment.  This is one  very important 
aspect of it from the point of view 
of industry as well as the worker.
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About the other things, «s I stated 
in the beginning, the returns, apart 
from enabling us to secure a proper 
implementation of  this  legislation, 
have other value also  They  will 
help us in proper man-power plan* 
ning and in making suitable arrange
ments for training, vocational  guid
ance, etc  These are practically  all 
the considerations that weighed with 
us in bringing up  this legislation 
before the House

I find that some objections emanat
ing from certain quarters which we 
have received and which we  have 
examined, show that there is gross 
misunderstanding about the purpose 
and scope of this legislation  If it 
were really known what is aimed 8t 
and what the scope is, there should 
not have been that difficulty on the 
side of those friends  The misunder
standing is as if this Bill gives powers 
to the Government to  compel  the 
employers to recruit only such persons 
as are submitted by the Employment 
Exchanges.  That is  not so  This 
compulsion extends only to notifica
tion of  vacancies  Naturally,  the 
employer has to consider the names 
which are submitted by the Employ
ment Exchanges  But, there is  no 
compulsion that they  must restrict 
the choice only to the list that is 
submitted to them  Of course, there 
is also the objection from the other 
side that it may not go far enough 
We believe that even this will make 
things very much better  In any case, 
when the Committee reported,  they 
■Iso suggested this  much  advance 
At present, they said, we should have 
only compulsory notification, but not 
compel the employers to recruit only 
out of the list that is sent by the 
Employment Exchanges

I hope that I have explained the 
important aspects of these proposals 
and I believe they will be acceptable 
to the House

Mr. Depaty-tpeaker: Motion mov-
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That the Bill to provide tor 
the  compulsory  notification  ot 
vacancies  to  employment  ex
changes, be taken into considera
tion ”

Shri Tyagi (Dehra Dun)  Sir  as 
explained by tho hon Minister,  the 
measure is wel  motivated  I would 
say the motive is very good  Em
ployment exchanges were m̂ant  to 
cater for employment not  only  m 
Government service, or m the public 
sector, but also m the private vector 
It would be a good thing indeed, if 
your employment exchanges had be
come so popular as they were desired 
to be  But, my fears are that this 
Bill will not be of much help  I was 
oxpectmg that the Minister would be 
investigating into the causes £s  to 
why employment exchanges h«ve not 
attracted demands, why they have not 
of thtir own accord received demands 
from the employers  for  good  em
ployees, because, after all, it is  a 
centre where more than one  person 
will be available for a job, a’id the
* mployer always gets the choice to 
make the best selection  Why is the 
employei den>ing h’mself the benefit 
of  these  employment  exchanges1’ 
There must be some  causes  some
where  Has that been properly  in
vestigated’

Shri N&nda: Yes

Shri Tyagi: I am afraid, no  If they 
were investigated 1 was expcctmg a 
Minister like Shri Nanda to come cut 
■with  some  positive  suggestions  to 
attract people and effect some reforms 
m the present working of  employ- 
ment exchanges  The  measure  is 
good  But, my fear-, are that instead 
of using compulsion, we should have 
better made our exchanges so attrac
tive that we could have  persuaded 
the people to come  of their  own 
accord for their own benefit  rather 
than use any compulsion to notify. My 
fears are at this stage, all types at 
motives are being attributed to every 
Party, political or other. Now, we had 
recently taken a few measures and I
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think ow hand* aa m party and  the 
hands af the Government an full with 
programme*.  If we had taken to 
them seriously and had acted up to 
them, the implementation of  these 
programme* was enough.  Even  as 
Minister of Labour, he had  enough 
programme* for implementation.

Let us see; this is an occasion  to 
examine what is the labour position 
ut the country today.  My fears are, 
it has deteriorated 1 know it from 
my personal knowledge that labour 
position has deteriorated to the extent 
where the production of wealth in the 
countr> has been retarded to a very 
great extent.

Shri Nanda: Not so

Shri Tyagi: This is  the  position 
He may not believe  that. If  you 
close your eyes, you have cloied the 
eyes of the nation.  I tell you that 
the nation sees through you. 1 want 
the Minister to be more vigilant to 
look into the defects of the adminis
tration rather than  always  try  to 
justify them.  I say there is a gene-a! 
complaint about the working of these 
employment exchanges  When thev 
forward names of the candidates, hold 
a secret enquiry and find out  how 
many employees have got employment 
through the employment  exchanges 
and ask each one of them privately 
on what conditions his  name  was 
forwarded and the results will be a 
revelation to you  Because, then you 
will know what one has to pay before 
his name is forwarded and that would 
give you a real picture of the manner 
in whkh your employment exchanges 
are working today.  That is. I believe, 
the cause of the failure of the em
ployment exchanges. 1 do not think 
th« employment exchange is just like 
a post office where everybody  will 
have just to post his post-card.  The 
employment  exchange  has  t*  be 
attrtwUve.  One  should  come here 
far his benefit. It should be a great 
advantage for an employer to go to 
the employment exchange and get the 
Mat. Why is ha not going? You are

coming with a Bill which says Uttt 
etftf?body must notify And if he does 
not notify, ha feta a penalty of Bn. 900. 
Evfcry one, every small emfftoyat «to- 
ployifig more than 36 persons in Ids 
establishment  has  compulsorily  to 
notify to the employment exchanges. 
This is the compulsion you arc using, 
tie has compulsorily to notify.  Be 
has compulsorily to apply according 
to the regulations or rules whkh will 
be notified later on by the Govern
ment. He has to abide by those rales 
and approach the  employment  ex
change perforce.  Why  should  he? 
He must  have  liberty  Suppose i 
start some business.  I want to em
ploy my own son m my business,  i 
have invested money My Ban is not 
fully qualified 1 can take risks with 
my own son and 1 trust him for the 
money  Despite the fact that my son 
is half educated, I  would  employ 
him  as  a  clerk  It  does  not 
matter  if there  are  grammatical 
mistakes  The father  also  makes 
many  After  all,  what  does  it 
matter9  The employment exchange 
will send better people no daubt, bc- 
rause there is so much of unemploy
ment  But, the employer will favour 
his son. What is the fun of getting 
these names if he has his own u.dn, 
hi? son or relation*  One must em
ploy his own puoplv  Therefore, I 
say this will be on interference with 
his liberty.  I would very  much 
prefer thinking out a plan whereby 
you make your employment exchange 
so attractive that no compulsion need 
be exercised  This compulsion, 1 am 
afraid, will create difficulties and will 
not give you good results 1 would 
suggest that you reconsider ihc posi
tion and think out some plans where
by the employer may always feel that 
he can have the best hand from your 
employment exchange

Besides notifying, one has also to 
show the registers.  I can understand 
that. No doubt, it is a little interfer
ence with individual liberty, but wa 
have the right to know, if one is run. 
ning an industry, how many people 
he is employing, what is the oowB*
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tin of labour there and hew many 
vteahdes there are. I do not object 
that Httle interference  because, 

MMr all, the Whlvtiy of Labour must 
be Wellataqttaittted with (he position 
obtaining In the country with regard 
to employment.  If you have got a 
lMlHMle programme for resolving 
this unemployment problem, you must 
have the statistics and the data about 
how the employment is going on, how 
it is progressing. For that purpose I 
would not mind this little interfcrenci 
with private enterprise, of your just 
making for reports or information oi 
statements, but to ask him to compul
sorily give his requirement to you is 
something which does not lead us any
where.

It may be said that the aim of Gu\- 
ernment is a socialist society, there
fore it is their business to knew and 
everybody must take persons front the 
employment exchange, must  notify, 
but my fears are that you may not 
be able to implement it  As it is, if 
people do not notify, and I am sure 
you are not m a position to sum liti
gation and prosecute on such a large 
soale.  It will be difficult to  control 
the situation  Why therefore take this 
liability on yourself7  There may be 
thousands and thousands  of  people 
who will not notify, without notify
ing they will just All up the vacancies 
because it is their private  busines* 
and they have not yet been trained 
to notify. Therefore, they will com
mit this offence, and if you are  a 
Government, if you want  to justify 
yourself as a Government, yuu  will 
have to take action against them  I 
know you will shirk, you will not be 
bold enough to prosecute  them all 
That is my fear.  If you  are strong 
enough -and if you can  rcallv  take 
action, if everybody in the  country 
knows that any breach of  any  law 
means consequences,  well,  Govern
ment win improve  and  will  maki 
speedy progress too. But  everybody 
in  the country  knows  that  you 
etre  not  strong  enough  to  take 
action.  You can  pass  legislation. 
It  is  vary easy  in  Parliament, 
but to implement it I know u a diffi-
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cult task, and my feara «e Out it 
may fNWMy be difficult for you to 
implement such an Act which  will 
apply to all the private enterprises 
employing more than 25 persons. That 
is another difficulty which you will 
come across. I wish you were strong 
enough and could implement it.

1 do not want to take much time, 
but I want to read clause 4(4) which 
says:

“Nothing in sub-sections (1) and
(2) shall be deemed to  impose 
any obligation upon any employer 
to recruit any person through the 
employment exchange to fill any 
vacancy  merely  because  that 
vacancy has been notified under 
any of those sub-sections."

That means, even m the public sector 
where your own  corporation  wants 
some hands, the names forwarded will 
not be respected. Even they ere free 
because sub-clause (1) covers corpo
rations of Central Government  and 
other State agennes  If they  have 
notified their requirements to the ex
change and if some names hjtve been 
forwarded to them, there is no com
pulsion for them to accept them.  So, 
what is the nee<̂ of the ’mp’oymeiit 
exchange then9

A person who registers  hii  name 
with inc exchange must be half-sure 
that you will find out some 30b for 
him.  I think we must  re-think, re
consider the whole position  i would 
suggest that  instead  of  registering 
names and forwarding them as and 
when the demand comes, becoming a 
mere post office, is not enough. That 
is a clerical job. The  hon. Minister 
might consider the matter further, and 
ask  Parliament  to  give  him more 
fund for the purpose of really taking 
some initiative to find out a job for the 
person who has applied for it, who 
comes to your door and says:  “I am
so well qualified, kindly And out a job 
for me.” Do not merely  wait for a 
requisition to come.  You go oat of 
your way; there  must be officers to 
And out a job, recommend and no tne
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needful, and then people will feel at
tracted.  They will feel that here it 
their own Government  looking titer 
the younger people who are coming 
out from the universities after quail- 
flying themselves, whether engineers 
or others. That will  be  something 
which will attract better people. That 
is unconventional perhaps  and you 
may reject it, but generally the pub
lic would like this idea

But now you say that even in the 
public sector, if some names have been 
sent, it is not incumbent  upon  the 
directors of that corporation to  ac
cept them.  There is also the candi
date who applies to the employment 
exchange knows that your writ will 
not run.  You may send the name, 
but it is not certain whether he will 
be taken or not, and it will no*, hnve 
much value

Shri  Thimmaiah (Kolar—Reserv
ed—Sch. Castes): If they are suitable 
they will be appointed

Shrl Tyagi: I say m suitability, ktlh 
and kin will come

An Bon. Member: Kith and kin and 
caste.

Shri Tyagi: All these things co.iit 
I hope in the corporations at least it 
will not be allowed to come m be 
cause they are run by public money, 
and therefore, there at least  these 
names should be valued  The public 
corporations at least should not  a* 
free to rcject the names as the pri
vate parties.  You do not  want  to 
exercise  compulsion  on  them,  but 
please for God’s sake reconsider whe
ther the public sector corporations or 
Government industries will also care
lessly reject the names sent by  the 
employment exchange  That is ore 
thing which I would request vou tc 
consider.

After sub-clause (4) of clause 4 I 
am afraid your asking for names be
come* a  little  redundant  because,

after all, in the private sector  also 
there is no compulsion at all.  They 
might look at them or not even read 
the names. They can have their own 
men. The only requirement for  the 
private sector is that they must notify 
their vacancies to be filled.  That ia 
all, their duty is done. I think lhat 
way it is only  just  touching  the 
fringe of the problem.

I am sorry if I have made any re
marks which have  not  been  very 
palatable, but my suggestion is  that 
we might look into the total  labour 
problem, do a little more for it  I 
am always m favour of helping Shrl 
Nanda, my friend, who has spent all 
his life in the cause of labour  It it 
only for some time he has wasted his 
time as a Minister

Shri Nanda: Wasted?

Shri Tyagl:  Otheiwise, his whole
life has been devoted to the cause ol 
labour and labour alone  He has been 
working in the political field toj, but 
his basic and main activities  have 
been devoted to labour and he  has 
done them quite successful iv  I con
gratulate him on his spirit of patriot
ism and for the help he hac rendered 
to labour, but would he go  a  little 
further and be more practical’  That 
is my appeal to him.

Shri F K. Deo  (KilahandO:  In
1QV> tKe Government appo'uted  a 
committee and it  was  called  the 
Tiaining and  Employment  Seivices 
Organisation  Committee  It  was 
headed by Shri Shiva Rao

The Committee submitted its report 
on  the  28th  Apnl,  1934  Even 
though various recommendations were 
made by them, it is a pity that the 
whole report has been kept in cold 
storage for five years. At long last 
the Government has come forward to 
take action on some of  its  recom
mendations

One of the terms of reference was 
to assess the need for the continuance
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01 the resettlement and employment 
organisation in the context of the 
country’s economic and social deve
lopment and to suggest with refeieuce 
to such need what its future shape 
abould be and in particular to  con
sider whether legislation should  be 
introduced making it obligatory  for 
industry to recruit personnel at least 
at the larger industrial centres through 
employment exchanges  Though the 
Government has taken five long years,
I welcome this piece of  legislation 
because it is better to be late than 
never. It is a good piece of legisla
tion.

But, now, coming to the merits of 
it, I beg to ask why it has been sought 
to exclude the State of Jammu  and 
Kashmir from the operation of this 
Bill.  Especially, when  in  various 
fields of  administration,  integration 
has been going on, in a simple and 
non-controversial matter like labour 
policy, I do not see why there should 
be discrimination between the State 
of Jammu and Kashmir and the rest 
of India.

Coming to the question of unskilled 
labour, tiiis Bills seeks to discriminate 
between unskilled labour and skilled 
labour  This Bill excludes from  its 
operation all those vacancies  which 
are likely to be filled  by  unskilled 
office workers and  all  such  posts 
which carry a remuneration of Icsj 

than Rs 60 per month.  While defin
ing ‘unskilled office work’,  the Bill 
gives a long list which is as follows*— 
daftn, Jemadar,  orderily and  peon, 
dusting man or farash process server, 
watchman, sweeper and such  other 
persons. The problem of unemploy
ment is more acute among this "lass 
of unskilled labourers than anywhere 
else

Coming to the report of this com- 
mlttee, I would point out that it was 
published in 1954  A  survey  was 
made regarding the statistics  the 
various employment exchanges in this 
country, and that revealed that dur
ing the period from October, 1952 to 
Stptwpber, IMS, 14£t,368 applicants

were enrolled, of whom 8,27,oCO were 
unskilled labourers; that is, 87  per 
cent of the total number of persons 
enrolled in the employment exchanges 
were unskilled labourers.  Even this 
figure does not give us a true picture 
of the magnitude of the problem of 
unemployment among the unskilled 
section, and that is due to the follow
ing three reasons.  Firstly, tne  em
ployment exchanges are very few m 
number; whereas by the beginning of 
the Second Five Year Plan, we had as 
many as 136 employment exchanges, 
by the end of the Second Five  Year 
Plan, 120 more employment exchanges 
would have been set up  But even 
then, taking into  consideration  the 
vastness of this country, the number 
of employment  exchanges  that  we 
have m this country is far from ade
quate.  Secondly, these  employment 
exchanges are located at such distant 
places that it ‘is not possible for the 
unskilled labourers who come most, 
ly from the rural areas to go all the 
way to get themselves enrolled m the 
employment exchanges which are at 
distant places  Thirdly, these  em
ployment exchanges have not  been 
able to create that amount  of  con
fidence m the mind of the unemploy
ed

We find that even though persons 
have been enrolled in the  employ
ment excnanges, yet, at the time of 
recruitment, no reference is made to 
the employment exchanges; and some, 
times, favouritism and nepotism play 
a part, and the employers even  in 
Government concerns  take recourse 
to employing their  own  favourite* 
without making any reference to the 
employment exchanges.  I beg to sub ■ 
mtt that this factor has been responsi
ble for not making the employment 
exchanges as popular as they should 
have been.

It-U hi*

I Shri C R. Pattabhi Raman m the 

Chair]

Firstly, the employment opportunit
ies are not adequate, and secondly, fa*
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ft^et  of  whatever  employment 
etffcortunities **• there, in moat ai the 

when rectuittnent take* place 
«D reference is made to the employ 
‘■tatt exchanges, with the result that 
the unemployed are generally trust 
rated and they feel (hat no purpose 
la being served by their names being 
enrolled on the register in the em
ployment exchanges.

In so far as this legislation envi
sages that it would he mandatory on 
the part of the employer to refer el: 
matters of recruitment to the employ
ment exchanges, I welcome the pro
posal, but I feel that no discrimina
tion should be made between unskill
ed labour and skilled labour  Es
pecially. when the problem of  un- 
■employment has  been  very  ajute 
among  the  unskilled  sections  o 1 
labour, and when the very purpnse of 
this legislation is  to  eliminate  all 
scope for favouritism and nepotism, I 
think recruitment in the case of :>11 
posts, whether skilled or  unskilled, 
■should be referred  to the  employ- 
xnent exchanges.

Coming to the regions, aspect of the 
'working of the various  employnunt 
exchanges, my story would  not  be 
complete unless I make a inference to 
the working of the  employment  ex
changes, at least, some of the employ
ment exchanges, in m\ State  The 
Planning Commission had suggested, 
and we have also been told all along 
that  there  should  be  equitable 
regional distribution of  employment 
opportunities. Today, in reply to  a 
•question, the Minister of Industry also 
has very rightly  pointed  out  that 
-various heavy industries should  be 
dispersed and decentralised m back- 

"ward areas.

Now. take the case of Orissa, whcrr 
the problem of unemployment is very 
acut« and has been very chronic.  In 
Orissa, the average annual per capita 
income has been estimated at Rs. 75 
as against the  national  average  of 
XU. 290.  For such areas, the answer 
of (he Plarmjng Commission  is  that

top priority should be |ivea w jofafr. 
trialttaUoh.  Ifcat was why  Had 
our fiftt steel plant in the public mc« 
tor located at Rourkeia.

I would like to give certain instan
ces as to the  working of the  am- 
pioyment  exchange  at  Rourfcela, 
I had  been  to  Rourkeia  in MM, 
and  the figures that  I  am  giving 
now  were  the  figures  that  I 
collected  at that  time  from  the 
employment exchange that*.  SMM 
persons had been  enrolled in  the 
register of the employment exchange, 
but we were told that the administra
tion hardly made any  reference to 
them or consulted the local emtftoy- 
ment exchange  while  making  the 
various appointments.  At that time, 
there were  1,700  persons m  the 
permanent staff, and 1,100 persons 
among the temporary staff.  All the 
1,200 among the temporary staff ware 
appointed without making any refer
ence to the  employment exchanges, 
and we are told that in course of 
time, they would be absorbed in the 
permanent cadre. It is always a trick 
to take the staff on a temporary basis, 
and then to absorb  them m  the 
permanent cadre, and this is just a 
trick to avoid any reference to the 
employment  exchange  This  has 
created a good deal  of discontent
ment and commotion famong the local 
people, and  it  ultimately  led  to 
demonstrations, fasting and adjourn
ment motion in the State Legislature. 
Ultimately, the  Orissa Government 
appointed a committee including the 
Minister for  Rourkeia Affairs,  the 
Leader of the Opposition  and  soma 
M L As. to go into these matters and 
to look into the grievances and make 
a report.  It would be proper it 1 
quoted s few passages  from  that 
Report of the Special Committee on 
Rourkeia which was submitted to the 
Orissa Government.  On page I of 
their Report, they say:

"Several cases wave  reported 
to us where the HSL had em
ployed their  staff  from  oter
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States without even  intimating 
tfee wettda to the Employment 
l̂thinp at  Rourkela. Ac per 
iorinietfoni given by the lfiali* 
tries concerned of the Govern
ment at India,  the  HSL were 
expected to intimate all vacancies 
in their  establishment  to  the 
Employment Exchange at Hour- 
kete  We were informed  that, 
neveri belies, the previous Gene
ral Manager, HSL, issued a cir
cular pointing  out that though 
all vacancies  in  the  HSL be 
referred  to  the  Employment 
Exchange,  candidates  directly 
applying for the vacancies should 
also be considered  for employ
ment.  The matter was clarified 
by the Union Home Ministry that 
all vacancies should be notified to 
the Employment Exchange  But 
we regret to note that in spite 
of the danftcation given by the 
Union Home Ministry, the HSL 
delayed  in  implementing  the 
policy  on  the  plea  that  no 
instructions had  been  received 
from the  appropriate  Ministry, 
t.c  Stotl  Mines and Fuel  The 
Employment Exchange wm thus 
side-tracked for a  fairly  long 
Ume and allegations were brought 
against the HSL authorities that 
5ometlmes to appoint  their own 
men,  deliberately  short notice 
was given to the  Employment 
Exchange and direct applicants, 
mostly from other States,  were 
recruited in the HSL’*

From  the  various  employment 
figures, we find that out of the total 
number of persona employed in  the 
steel mill at Rourkela, the  genuine 
inhabitants of the  State constitute 
only  97 per cent  The Committee 
further say:

"In some cases, although suit
able candidate* were  available 
from among the local people, they 
were declared unfit in preference 
to other* without apparent Justifi
cation. We felt that non-employ- 
rttatot of local people wax in fact

the main reason of general dis
contentment in  Rourkela  and 
among the displaced persons."

The number of displaced persons  u 
13,000, of which only 70 have  bean 
taken on the  regular  staff of the 
Rourkela steel mill.  In their recom
mendation, the Committee have ttkld.

“As Mid above,  ail  appoint
ments  should  be  channelised 
through  the  Employment  Ex
change at Rourkela, and the Em
ployment Liaison Officer at Rour
kela should be  included in the 
various Selection Committees as 
far as possible "

If you further  scrutinise and try to 
find out if at all the  Employment 
Exchange at Rourkela is of any help 
to the local unemployed, you will find 
that out of the total number of 29,716 
genuine inhabitants of Orissa regia-* 
tered in the Employment Exchange, 
only 1,026 have been taken in the 
steel mill  The Committee conclude:

“From the above  figures, we 
are definitely of the opinion that 
the policy of giving preference 
to displaced persons  and  loettl 
people in employment in HSL has 
not been properly implemented. 
Specific instances  of by-passing 
the Employment Exchange  and 
direct appointments  were  also 
brought to our notice  On veri
fication, we were informed that 
in  some  of  these  instances, 
appointments had been made at 
Delhi  and  Calcutta  Thus,  it 
appears to us that there was some 
basis underlying  the  grievance 
that there had been favouritism 
in appointments at certain levels”.

In this connection, I would like to 
submit that  the  Labour  Minister 
should take interest in the state of 
affairs that is going on at the Rour
kela Employment Exchange and try 
his best to remedy it  My suggestion 
may appear to be parochial, but it is 
a human problem that it has to be 
viewed in that perspective. It is high 
time that something was done in ftb
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regard.  I Oink this piece of legisla
tion is a step forward in that direc
tion and I welcome  it  with  the 
various amendments that I have sug
gested.

Shri A. C. Guha (Barasat): The hon. 
Minister has stated that this Bill is 
the result of the Report of a Com
mittee set up by Government in 1952. 
The Report was submitted early in
1954.  So in the sixth year after the 
submission of the  Report, Govern
ment thought it proper to implement 
only a part of their recommendations. 
But in the meantime, another very 
significant recommendations of  this 
Committee has already been imple
mented, that is, transferring the Em
ployment Exchanges  from  Central 
control to the State Governments

TmfH? *T#  (fiT*Tr«) : 

fpwrili aft, A'  srmr  £ % 

W fire $  fwn  tot 

I  I

Shrl  Naashir  Bharacba  (East 
Khandesh): 2J hours  have  been
allotted in  the Business Advisory
Committee for this Bill.

Mr. Chairman: I was also in the
meeting of  the Business  Advisory
Committee till how.  They were dis
cussing about it.  I understand that 
2t hours have been allotted for this 
BiU. So it will go over for tomorrow.

«ft Twfag Hif awf:

xwr  fa  ift afortofr $ i

#  % «nrr ft  j srffcr ij* *rtar

fam i

Shri K. N. Pandey (Hata):  This
Bill is so important that most of the 
labour  representatives  here  are 
interested in taking part in the dis
cussion.  I therefore, request that you 
may extend the time to ii hours.

Mr. Chairman: I find that this Bill 
has been on the tapis for four 
now. Anyhow, we have provided 2| 
hours.  The Report of the Committee 
Will be placed  before  the  House 
tomorrow morning.

Shri K. N. Pandey:  It should be
extended to 3J| hours.

Shri Palaalyandy (Perambalur): 
This is an employment as well as a 
labour matter.

Mr. Chairman: I take it that the
Committee have already  concluded 
their sitting.  I will convey to the 
Speaker the wishes of Members.

An Him. Member: We will sit one 
hours extra.

aft vrt : Srtr fsrtar
t fa 3 qrfft

fas*  «nc aft *iif  * 

kM*i lifter f*w t?t $ i

Shri A. C. Goha:  Resuming  my
point, 1 would like to ask the  hon. 
Minister if  he can  enlighten  the
House on  the  experience  of  the
transfer  of  the  Employment  Ex
changes from  Central  Government 
control to State Government control.

There is another peculiar thing in 
this.  The Central Government con
tinue to pay 60 per cent of the total 
expenses incurred and the State Gov
ernments are to pay only 40 per cent. 
But still  the  Central  Government 
have got no say in the  matter. 1 

would like to draw the attention at 
the hon. Minister to  certain para
graphs of the Report—paragraphs 116 
and  117—where  recommendations 
have been made as to the specific 
responsibilities of the Centre and of 
the States.  I expect that the Centre 
must have fulfilled the responsibili
ties to the beat of their ability, bat 
I do not know how  tar the  State 
Governments have been able to dis
charge the responsibilities imposed on 
them in paragraph 117 of the Report
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Thee* it alto a Note at Dissent by 
one member of the Committee.  He 
has taken definite objection to the 
transfer of these  Employment  Ex
changes to the  State Governments 
with the Central Government paying 
the expenses upto 60 per cent without 
having any control.  Previously, as 
far as I recollect, this House used to 
get an annual report of the working 
of the Employment Exchanges, but 1 
do not think for the last few years
any such report has been submitted
to this House.

1 think the House is entitled to get 
a report of the working of the Em
ployment Exchanges, whoever  may 
be the agents for the Central  Gov
ernment to run these exchanges, be
cause this House has to sanction  60 
per cent of the expenditure to be In
curred on them. I hope the hon. Mi
nister will take note of this and see 
that an annual report about the work
ing of these Employment Exchanges, 
whether under  Central control  or 
under State control, is submitted to 
the Rouse since this House has  to 
contribute a considerable portion of 
the expenditure incurred in this be
half

My hon friend, Shri Tyagi has re
ferred to the lack of popularity  of 
these  Employment  Exchanges  I 
would like also to draw the attention 
of the hon Minister to this state  of 
affairs  I do not like to say that all 
the allegations and rumours about the 
integrity or the lack of integrity of 
these Employment Exchangee are cor
rect  But, there must be some  sub
stratum of truth  m the  allegation 
which are  current  in the country. 
Will the hon. Minister undertake  to 
examine the live registers and  see 
for how many  years  some of the 
names are lying in than I think after 
every six months the Job-seeker has 
to renew his application to keep his 
name In the live  register.  I think 
there is also  a system of taking a 
charge of one rupee  or something 
tike that..........

Vacancies) Bill
The Deputy Minister  of  LabMr 
(Shr AMd All):  No, no; every two 
months it has to be  renewed 
there is no charge.

Shit Tyagi: Very reasonable.

Shri A. C. Gnha:  But  for  first
registration..........

Shri AhM All: No fee.

Shri Tyagi: That is very good.

Shri A. C. Guha: Anyhow, I think 
it will be worth examining for how 
long some of the names have been 
in the live registers and why those 
persons have not been able to secure 
any lob and whether some of these 
names have not at all been recom
mended during these years. The hon. 
Minister has stated that after  this 
Bill he expects that there would be 
better utilisation of the Employment 
Exchanges.

In another paper submitted by tbi« 
Ministry some tune ago, there is  a 
table from which we  find that the 
vacancies were notified from only about
16 per cent of the registered  names 
The percentage is going down and I 
think it is only 13 per cent now, of 
the total number  The number  of 
registrations is near  about 3 lakhs 
and the vacancies notified are  only 
about 16-6 per cent of  that. And, 
that number  has been  gradually 
corning down.

But more revealing is the number 
of placements.  Only a little  more 
than 10 per cent of the persons  re
gistered could secure  jobs through 
the Employment Exchange.  If  the 
performance of  these  Employment 
Exchanges is only to that extent— 
just a little more than 10 per cent of 
the job-seekers who register  their 
names with the Exchanges could get 
jobs—then, how do you expect  that 
there would be proper utilisation of 
the Employment  Exchanges simply 
bocHuse of this Bill which makes  it 
obligatory on the employer—private 
wctor or public  sector—to  notify 
vacancies to the  Employment Ex
changes.
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I think there should be a proper 

examination why only just a little 
over 10 per cent of the job-seekers 
coulc secure jobs through Exchanges. 
The number should be at least 50 
per cent, because other posts are also 
filled up but not with the help of 
the Employment Exchanges. Why?

This Report also mentions that 
some of the Government employers 
or semi-Govemment employers do not 
take the help of the Exchanges as 
desired. Class IV staff of the Rail-
ways are not recruited through the 
Employment Exchanges. Some of the 
local self-government institutions, the 
m-j!iicipalities and district boairds also
do not recruit their staff through the
Employment Exchanges. So, some-
thing should be done to compel at 
least the government employers and 
semi-government employers to recruit 
Iheir staff through these Exchanges.

This Report has also admitted that 
these Employment Exchanges have 
not been very much of a success; they 
have been only a moderate success. 
■̂ Vhy has it been a moderate success 
only inspite of so many years’ work-
ing and inspite of unemployment go-
ing up year by year? There should 
have been better utilisation of thp 
Employment Exchanges.

It has also been recommended in 
this Report that the Employment Ex-
change organisation should be made 
permanent. I do not know whether 
that has been done. You cannot get 
a good establisliment nm  by tempo-
rary hands. If that portion of the re-
commendation has been implemented 
that is all right. But my impression 
is that it has not been done. After 
the transfer of the Employment Ex-
changes from the Central Govern-
ment to the State Governments, the 
conditions of service have deteriorat-
ed very much and created discontent 
p.mong the staff of these Exchanges. 
That also should be looked into if

the Minister expects that proper ser-
vice should be derived from them.

I also want to point out that only 
about 25 per cent of the job-seekers 
register their names with the Em-
ployment Exchanges. I am not sure 
of the figure and the hon. Minister 
may give the correct figure if I am 
wrong. Why do 75 per cent of the 
job-seekers not register their names 
with the Employment Exchanges? 
Because they have not any hope of 
?ccuring a job through these Ex-
changes. So, the real issue is to in- 
crf.ase the efficiency and usefulness 
of these Exchanges. It is no use 
making it obligatory for the employ-
ers to notify the Exchanges, telling 
them at the same time that they have 
no obligation to recruit their staff 
throut>h the Employment Exchanges. 
Thai, will lead to further non-utilisa-
tion of the Employment Exchange 
machinery and not its proper utilisa-
tion.

I do not know what is the present 
position regarding public sector estab-
lishments, the Corporations and 
attached offices. I do not know whe-
ther Government have issued any 
directive to them that all recruit-
ment should be done through the 
Employment Exchanges. So far, I 
may say that the public is not quite 
happy about the method of recruit-
ment in Government corporations 
and in attached offices. All sorts of 
nepotism are al! :ged—at least rumours 
of them and c: corrupt practices are 
current among the public. That also 
should be properly examined.

Shri Tyagi; Is there any instruction
that they must take their stafi only 
through the Exchange? Why are you 
taking away that power according to 
your Bill?

Shri Abid All: That they will cover
by departmental instructions.

Shri A. C. Guha: There is another
suggestion in this Report—that is to 
set up Advisory Committees with all



the  Employment Exchanges in tha 
$$|tes.  I am npt sun if that recom- 

hfui been implemented If 
toy at tfee State* has not implement
ed that useful recommendation, the 
hon. Minister should take steps to aee 
that the State* implement that recom
mendation and aet up Advisory Com
mittees.  They should  be of public 
men and not of their own official* 
belonging to  some  coterie.  There 
should be men from public life so 
that there might be a proper check 
on the working of these Exchanges

I am now coming to the piovisions 
of the Bill. In clause 2(g), the defi
nition of a private sector establish
ment lsx

‘ “establishment  m  private 
sector” means an  establishment 
which is not an establishment in 
public sector and  where  ordi
narily twenty-five or more per
sons are  employed to work for 
remuneration;*

I feel that the number 25 is too 
small  It is no use making the Bill 
too wide  It would be better to make 
it more effective even if its scope is 
restricted  If establishments that are 
employing 25 persons are included in 
this Bill, this Bill may also meet the 
same fate as the Minimum Wages Act 
when it was sought to be implement
ed in the agricultural sector  Out of 
these 25, some 15 or 18 may be un
skilled labour, which will not  be 
covered under this Bill  Or, if all the 
25  are  unskilled,  what  happens* 
There should be' some provision that 
whatever the number that is fixed, it 
should not include the unskilled  An 
amendment to that effect may be put 
in by the hon Minister  Otherwise, 
if it is left ms it is, it will create some 
technical difficulties in the working 
of the Bill.  I also feel  that  the 
number should at least be 50. and not
as.

I am not quite satisfied with the 
provision to exclude all the unskilled 
labourers from the provisions of this 
BiU.  In para 191 of the report, they

VoeoAflics) Bill 
m/ that  all  thaae  establishment* 
••tpould be required or a rrwnpul—y 
bapfo to render to the Employment 
(̂change concerned and to the Cen
tral Headquarter*  of  the  Service 
half-yearly returns m a form  that 
might be prescribed for the purpose. 
*hpwing the total staff strength at the 
end of the six-monthly period,  the 
number of vacancies, including those 
in  the  unskilled  categories  that 
occurred  during  the  period,  the 
manner of their filling and a forecast 
of likely increase or decrease in the 

during the next six months”. So, 
th£ report says  “including unskilled 
categories”  Then why should they 
be kept out of this Bill* So, if  you
cover one establishment, then  the
entire staff  of that  establishment, 
skilled  and  unskilled, should  be
cohered  There  should not be any 
discrimination  in  favour  or 
against unskilled  labour  A skilled 
labourer finds it rather easy to secure 
a job The unskilled finds it difficult. 
Xyie Government agencies should help 
th? weaker persons  and the  more 
deserving persons than those who are 
m a better position So, I think  the
unskilled labour should  not be ex
cluded from the provisions  of this 

Bill

I now come to clause 4(4) which 

ie*ds*

“Nothing in sub-sections (1) and
(2) shall be deemed to im
pose any obligation upon any 
employer to recruit any per
son through the employment 
exchange to fill any vacancy 
merely because that vacancy 
has been notified under  any 
of those sub-sections.”

The hon Minister has quoted the 
rptevant recommendation from  this 
report but, there also he must have 
noted these wfprds  In para 257, the 
words are-

“Though we have not, for  the 
present,  recommended com
pulsion on private employers 
to recruit through the  Stt- 
ployment Exchanges ...•*
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3V)t the present, they have recom
mended that  ITiey do not envisage 
that such an exclusion should  be 
'there for all time to come. Moreover, 
under the terms of reference, they 
'were to consider  whether legislation 
Should be introduced making it obli
gatory for industry to recruit person
nel, at least in the larger industrial 
centres, through the employment ex
changes. For some reason, they might 
have felt that compulsory  recruit
ment should not be provided at pre
sent That does not  mean that the 
■Government should leave that provi
sion altogether out of the scope of this 
Bill  The  Government  should at 
least take some enabling authority so 
that in certain cases where necessary 
or desirable, it may impose this obli
gation on certain categories of esta
blishments  to recruit  their  staff 
through the employment  exchanges 
There may not be a general obliga
tion of that  nature but m  certain 
'cases Government  should at  least 
have the power

My hon friend, Shn Tyagi,  has 
objected to this obligation of a pri
vate employer to notify to the  ex
change  We are living m a welfare 
State  Of course  our  Fundamental 
Rights had been protected under the 
Constitution But  a welfare  State 
means also certain restrictions on in
dividual whims and  caprices, parti
cularly in matters affecting the econo
mic life of the country  Such res
trictions are necessary and welcome 
to be imposed  In many legislation* 
such restrictions have been imposed on 
the financial activities of private per
sons  From that point of view,  I 
welcome this Bill but I think this 
will not really serve the purpose of 
making the  employment  exchanges 
more popular or better utilised un
less we make provision for some sort 
of compulsory recruitment in certain 
«cases

If this Bill is passed in this form, I 
think the Government establishments 
in the public sector will be out of

the scope of this Bill as far as rec
ruitment is concerned. Xn those eases,
I hive the hon. Minister 'will see that 
the present administrative Instructions 
that all  such  establishments  are 
bound to recruit their staff through 
these exchanges will  continue and 
there may not be any deviation. Ha 
should also make further  enquiries 
Into the method of recruitment in the 
public sector industrial units and also 
in the attached offices of the Govern
ment

Before concluding, I must  say one 
thing about my own State In West 
Bengal, the unemployment problem is 
the  most  acute—particularly,  the 
problem of the educated unemployed 
There is a sense  of grievance  in 
Bengal that even in industrial  units 
run by the Central Government  in 
We3t Bengal Bengali young men do 
not get proper chance There may be 
some allegations from the  managers 
there that Bengali youths  are not 
suitable .But even if  they are  not, 
they have to be made suitable for the 
job O hcrwise, the whole economy of 
West Bengal will go rot and with that 
will go the economy  of India as  a 
whole The Bengali youths must have 
an assurance that they will get a fair 
chance of employment in these estab
lishments which are at least situated 
in West Bengal  I do not  say that 
there should be exclusive reservation 
and I would never advocate any such 
thing  But they  should get a fair 
chance and those who are m charge 
of those es'ablishments should  be 
told that the young men coming from 
the respective States should get the 
first preference over those  coming 
from other States

8hri Balkrtshna Wasnik (Bhandara
—Reserved—Sch Castes) rose—

Mr. Chairman: I gather that Shri
Wasmk will not be here tomorrow. 
He will be brief

Shri K. N. Pandey: ! was the first 
man to send my name expressing a
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deair* to speek on this subject  I 
have also been standing from the very 
beginning and yet 1 did not get a 
chance. 2 do not know how to catch 
your eye.

Mr. Chairman: I am guided by a 
list before me.

Shri K. N. Pandey:  My  name Is 
there and yet I am being ignored.

Mr. Chairman: But a request has 
been made by  this section  of the 
House that this hon. Member is going 
away to Nagpur and he wanted five 
minutes' time.

Shri K. N. Pandey: His name is the 
second; he could have been given a 
chance earlier, while others had been 
called.

Mr. Chairman: It goes on "for about 
an hour and a half tomorrow. The 
hon. Member will have a chance.

Shri BalkrWwa Waanik: Mr. Chair
man, I have listened very carefully to 
the Minister’s speech while he moved 
this Bill. The Objects and  Reasons 
that he has given for this Bill are 
very laudable.  In the light of those 
objects and reasons, Sir, I  welcome 
this Bill,  But I very much doubt 
whether by passing this Bill  those 
objects and reasons will be fulfilled. 
There are certain loopholes and in
adequacies in this Bill which defeat 
the very purpose of this Bill and, I 
think, unless they are corrected no 
useful purpose wilt be served.

17 h».

ordinarily  twenty-five  or 
more persons are employed to 
work for remuneration ,**

Just now my hon. friend, Shri Guha, 
has stated that this number  25 is a 
very small number. We have passed 
the Factories Act, and in that Facto
ries Act the minimum number of em
ployees is 10 where power is used and 
20 where power is not used. I  do 
not understand why for this Bill only 
this number 25 has been kept. I do 
not understand the reasons for fixing 
the number here as 25. As a matter 
of fact, when in the very definition of 
“factories” in the Factories Act we 
have kept the number as 10 and 20, 
why should it be 25 here?  We also 
know that the employers who come 
under the Factories Act submit re
ports and other things.  Therefore, if 
that number is prescribed here also 
I think it will serve the proper pur

pose.

Then, in sub-clause (c) of clause
3 of this Bill it is said that this Act 
shall not apply in relation to vacan
cies in any  employment  the total 
duration of which is less than three 
months. I would like to tell you, Sr. 
that in many establishments the em
ployers  engage  employees  for  a 
period less than three months because 
thereby they can avoid many provi
sions that come under the Factories 
Act or under the Industrial Disputes 
Act If we keep this provision under 
this Bill also, they will always try 
to employ people for less than three 
months and never try to employ them 
for any  period more  than three 
months. Therefore, this question also 
should be considered.

I would like to point out a few 
things.  Many  of them have  been 
pointed out by my other hon. friends 
like Shri Tyagi.  What I would like 
to point out is this.  In  clause 2— 
Definitions—(g) it is said:

‘ "establishment in private sector** 
means  an  establishment 
which is not an establishment 
in public sector and  where 

US LSD-—10

Again, in the very same clause, in 
3(2) (b) it is said: “vacancies in an 
employment which carries a remune
ration of less than sixty rupees in a 
month;”. There are a number of ser
vants whose emoluments per month 
are less than Rs. 80. I do not under
stand why all those people have been 
taken away from the operation at this 
Bill
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About sub-clause (4) under clause 

4 of this Bill much has been said by 
Shri Tyagi and I do not want to re-
peat all those things, I am of this 
opinion that if this clause is allowed 
to remain in this Bill this Bill will 
not be able to do what is desired of 
it. Therefore, if we want to make 
this Bill effective I would suggest 
that this sub-clause 4 should be taken 
away from this Bill.

BUSINESS ADVISORY COMMITTEE 
Th ir t y - n in t h  Re po r t

Shri Rane (Buldana); Sir, I beg to 
present the Thirty-ninth Report of 
the Business Advisory Committee.
17.05 hrs.
The Lok Sahha then adjourned till
Eleven of the Clock on Tuesday, the
4th August, 1959 [Sravana 13, 1881
(Saka).
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